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 राज� थान म2 Wामीण िवकास प�रयोजना-;ाथिमक � कूल के िलए भवनI का िनमा#ण, मिहला और बाल क� याण क2 ,, � टाफ B वाट#र, गे� ट हाऊस, ;योगशाला और पु� तकालय  हॉल, रसोई घर और भोजन क<, V यान क<, ;शासिनक . लॉक, तीन और B लास =
स का िनमा#ण, एक स
 मेलन हॉल, छा'I के िलए दो बस,े � टाफ के िलए एक बस, दस कंA यूटर और अ+ य फनaचर’’ क� प�रयोजना अथवा � क�म को 140.00 लाख :पए क� अनुमो�दत लागत म2 कोई प�रवत#न �कए िबना िव& तीय वष#  2015-16 से ;ारंभ होने वाली वष# से आगे तीन वष7 क� अविध अथा#त 2015-16, 2016-17 और 2017-18 के िलए और एक पा' प�रयोजना अथवा � क�म के =प म2 अिधसूिचत करती ह ै। [सं. 271/2015/फा. सं. वी -27015/4/2015 एस ओ (रा. स.)] मB खन लाल मीना,    उप सिचव (रा� 1ीय सिमित) 
NOTIFICATION 

New Delhi, the 17th December, 2015 

S.O. 3445(E).—Whereas by notification of the Government of India in the Ministry of 

Finance (Department of Revenue) number S.O.54(E) dated the 16
th

 January, 1998, issued under 

clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central 

Government had notified at serial number 13, “Rural Development project – construction of 

buildings for primary school, women and child welfare centre, staff quarters, quest house, laboratory 

and library hall, kitchen and dining hall, meditation hall, administrative block, construction of three 

more class rooms, one seminar hall, two buses for students, one bus for staff, ten computers, and 

other furniture at Vinaypuram, District Bhilwara, Rajasthan” by “Anuvrat Gram Bharti Sansthan, 

Vinaypuram, P.O. Chankshed, Tehsil – Mandal, District Bhilwara, Rajasthan”,  as an eligible project 

or scheme for a period of three years beginning with assessment year 1998-1999, which was 

extended further vide notification number S.O.159(E) dated the 23
rd

 February, 2000 for a period of 

three years beginning with financial year 2001-2002, which was extended further vide notification 

number S.O.374(E) dated the 19
th

 March, 2004 for a period of three years beginning with financial 

year 2003-2004, which was extended further vide notification number S.O.1157(E) dated the  

16
th

 July, 2007 for a period of three years beginning with financial year 2006-2007; which was 

extended further vide notification number S.O. No. 1252(E) dated 18.05.2009 for a period of three 

years ending with financial year 2011-2012 and which was extended further vide notification number  

S.O. No. 3158(E) dated 17.10.2013 for a period of three years ending with financial year 2014-15; 

And whereas by notification number S.O. 1313(E) dated the 4
th

 June, 2008  the estimated 

cost was enhanced from Rs. 60.00 lakh to Rs.140.00 lakh; 

And whereas by Corrigendum number S.O. 4395(E) dated the 12
th

 November, 2008 the 

inclusion of construction of three more class rooms, one seminar hall, two buses for students, one 

bus for staff, ten computers, and other furniture in the approved project;  

And whereas  the said project or scheme is likely to extend beyond eighteen years; 

And whereas the National Committee for Promotion of Social and Economic Welfare, being 

satisfied that the said project or scheme is being executed properly, made a further recommendation 

under sub-rule (5) of rule 11M of the Income-tax Rules, 1962 for extending the said project or 

scheme for a further period of three years; 

Now, therefore, the Central Government, in exercise of the powers conferred by sub- section 

(1) read with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 

1961), hereby notifies the scheme or project “Rural Development project – construction of buildings 

for primary school, women and child welfare centre, staff quarters, quest house, laboratory and 

library hall, kitchen and dining hall, meditation hall, administrative block, construction of three more 

class rooms, one seminar hall, two buses for students, one bus for staff, ten computers, and other 

furniture at “Vinaypuram, District Bhilwara, Rajasthan” being carried out by Anuvrat Gram Bharti 
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Sansthan, Vinaypuram, P.O. Chankshed, Tehsil – Mandal, District Bhilwara, Rajasthan, without any 

change in the approved cost of Rs.140.00 lakh, as an eligible project or scheme for a further period 

of three years beginning with financial year 2015-16 i.e 2015-16, 2016-17 & 2017-18. 

[No. 271/2015/F. No. V. 27015/4/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee)    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द� ली,  17 �दस
 बर, 2015 काकाकाका....आआआआ....    3446344634463446((((अअअअ))))....————जब�क आयकर अिधिनयम, 1961(1961 का 43) क� धारा 35 क ग के � प� टीकरण के  खंड (ख) के अंतग#त जारी क� गई भारत सरकार, िव& त मं'ालय, (राज� व िवभाग) क� �दनांक 07.05.2012 क� अिधसूचना स.ं का.आ. 1030(अ) *ारा के+ ,ीय सरकार ने ‘’� वतं'ता सेनानी मौलाना Mसैन अहमद मदानी शै<िणक 1� ट, देवबंद, िजला सहारनपुर, उ& तर ;दशे’’ *ारा ‘’वत#मान �>याकलापI का रखरखाव और भावी आवQ यकताY के िलए अवसंरचना का सुदढृीकरण’’ क� प�रयोजना को िव& तीय वष# 2014-15 को समाA त होने वाली तीन वष7 क� अविध के िलए 3 करोड़ :पए क� काप#स िनिध सिहत 12.95 करोड़ :पए क� अनुमािनत लागत पर एक पा' प�रयोजना अथवा � क�म के =प म2 >म स.ं 12 पर अिधसूिचत �कया था ; और जब�क उB त प�रयोजना या � क�म के तीन वष7 से अिधक चलने क� संभावना ह ै;   और जब�क सामािजक और आDथक क� याण क� अिभवृिF के िलए रा� 1ीय सिमित का यह समाधान हो जाने पर �क उB त प�रयोजना अथवा � क�म उपयुB त =प स े िन� पा�दत क� जा रही ह,ै इस सिमित ने आयकर िनयमावली, 1962 के िनयम 11 ड के उप-िनयम (5) के अंतग#त उB त प�रयोजना अथवा � क�म को अगले तीन वष7 क� अविध के िलए बढ़ाने क� िसफा�रश क� ह;ै  इसिलए, अब, के+ ,ीय सरकार, आयकर अिधिनयम, 1961(1961 का 43) क� धारा 35 क ग के � प� टीकरण के खंड (ख) के साथ प�ठत उप-धारा (1) *ारा ;द& त शिLयI का ;योग करते Mए, एतNारा ’� वतं'ता सेनानी मौलाना Mसैन अहमद मदानी शै<िणक 1� ट, देवबंद, िजला सहारनपुर, उ& तर ;दशे’’ *ारा चलाई जा रही ‘’वत#मान �>याकलपI का रखरखाव और भावी आवQ यकताY के िलए अवसरंचना के सुदढृीकरण’’ क� प�रयोजना अथवा � क�म को 3 करोड़ :पए क� काप#स िनिध सिहत 12.95 करोड़ :पए क� अनुमो�दत लागत म2 कोई प�रवत#न �कए िबना िव& तीय वष# 2015-16 से ;ारंभ होने वाले वष# से आगे तीन वष7 क� अविध अथा#त 2015-16, 2016-17 और 2017-18 के िलए एक पा' प�रयोजना अथवा � क�म के =प म2 अिधसिूचत करती है ।    [सं. 272/2015/फा. सं. वी -27015/4/2015 एस ओ (रा. स.)] मB खन लाल मीना,    उप सिचव (रा� 1ीय सिमित) 
NOTIFICATION 

New Delhi, the 17th December, 2015 

S.O. 3446(E).—Whereas by notification of the Government of India in the Ministry of Finance 

(Department of Revenue) number S.O. 1030(E) dated 7.5.2012 issued under clause (b) of the Explanation to 

section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government had notified at serial 

number 12 “Maintenance of Present activities and strengthening infrastructure for future requirements” by 

“Freedom Fighter Maulana Hussain  Ahmad Madani Educational Trust, Deoband, District Saharanpur, Uttar 

Pradesh”, as an eligible project or scheme, at the estimated cost of Rs. 12.95 Crore including a corpus fund of 

Rs. 3 crore,   for a period of three years ending with financial year 2014-15; 

And whereas the said project or scheme is likely to extend beyond 3 years; 




